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IR THE CENTEAL ADMINISTFATIVE TRIEIMMAL, JAIFUR RENCH, JA]PUP.
CC.ANC.A2/88 Date of crcer: iljtj 3 1T
Fupa Farr Szhu, S/c 3hri Meln Fam, F/c Debere, Teh.Didwzna,
Diett.llegzur, B/c 2/1Z; GE1 Coleny, Melviye Mecer, Jeipur.

.. Applicent.

Ve.
1. Chairman, Peilway Ecerd, Mini. of Failways, MNew Delhi.
3. Unicri ¢f Incia through Cenerel Mereosr, W.Rly, Churchasate,
Mumbai.
3. Divieicnal Railwey Fenzgzr, Fhevnagar Pera Divn, Western

(

Pailway. Phevnegsr Pera (Guirst).

Y

.. .Respcndente.

Mr.3.D.cherme - Ccunsel for the applicent

br.T.F.Sherme - Ccunsel fer responcente.

- CORAM:
k§§) Hon'ble Mr.3.F.Agerwel; Judiciel Memker
PER HCIT'ELE MR.E.F.AGAFWAL, JULICIZL MEMBER.

In this Criginel Appliceticn under S¢0.19 of the Administ-
rative Trilburele Act, 1935, the epplicant meles & praver tc direct
the respordents tc pey the applicent pensicn and -ther pensicnery
tenefits with erreere and¢ interest € 24% per enmum.

Z. In ehert the csee cof the eéepplicant ie tbhat he wae

conpulscrily ‘retired after heving served for abocut 20 yesrs vide

oréer llc.EL/208/75/% deted 2.2.77 but ne vetiral benefites enuch ee
ML pencsion, gratuity, Provident Fund, eboe were peid tc the applicent.
g be mece severel vepresentaticne but with ne reswlt. Therefcre, the

epplicant fileC thie O.A for the relief as w erticnzd sheve.

2. Feply wee filed. In ths reply. it is eteted that the 0.2

hee Leen file¢ after & pericé of asbeut 1 yeers, thevefcre, the

same is barred Ly liwiteticn and the applicent is nect entitlad to
any relief.

4. Learé the lezrred ccunsel fov the parties z2nd glec perueed
the whcle reccrd.

c. It dis an admitted fack thet the epplicant wee retired
“ecompulecrily vide crder lic EL/202/75/%9 Ceted S.2.77 huh nc retirel
benefite includirg pensicn, gQratuity, Provident Fund, etc. were
paic¢ tc the applicant. | A
6. O the besis cf the facts e&dmitted in this cese, the

applicent js entitled tc pensicn eand cther pencicnary benefite ae

per the gprevisicne given in Pule 3¢ of O28(Fensicn) Pules, but he

L wee nct peid enything. The veependents have cnly chellenced the
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claim of the applicent con acccunt cf delay as denial <f pensicn/
rensicrnety henefite is vecurring cevee cf acticn, therefcre, the
case of the applicant cannct ke thrown cut on the grecund alcre.

7. Penision is nct & bounty but it is reward to the employee
fer his past services rendered irrvesrective cf the fact whether the
services rendered by him was getisfactcry or nct. It wée the duty
of the respeondents to pay the pensicri/pensicnery benefits within a
reascreble time after the epplicent wes cerpulscrily retired. Mo
oréer of any kincd is evailekle cn reccrd te withdraw the pensicn or
rensionary benefite payable te the applicant. I em, therefcre, cf
the ccreidered cpinion that the Jepertment hss keen conpletely
neqligent in peying the pensicn and pensicnery Lenefits te the
arplicant which wetre psyable tc him cn the dete cf hie ceompulescry
retirvement i.e. S.2.77. No explansticn for the delay cf releasing
pensicn and pensicnery Lerefits was nenticred in the vreply,
therefcre, the epplicent is entitled fcr interest € cf 12% per
arnum cn &ll arrestrs of peyment.

S. I, therefore; &llcw the 0.2 &nd direct the respendentes to

+

rey the epplicent pensicn w.e.f. S.0.77 with arresrs snd a&ll cther

rensicnery herefite including gratuity, Prevident Fund, etc. with
interzet @ 12% petr armum within & psricé <f 4 meonths from the dete
cf receipt of & cepy ¢f this crder.

o. Ne crcer as to costs.

X

Member (J).
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